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| For the applic'ant

Mr. (,hatterjee, Id. counsel
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Present * : Hon'ple Mr. Justice S.N. Mallick, Vice-Chairman,

Hon'ble Mr. B.P, Singh, Administrative Member, -
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-VERSUS-
UNION OF INDIA & ORS.

Mir. B.C. Sinha; counsel,
For the respondents }:v

Mr. P. Chatterjee, counsel. -
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In this M.A., the petitioner. has prayed for |ssuance of drrectlon

upon the" respondent authorrtles to *pay him the subsrstence allowance

from November, 1997 till date, at the.rate of 5% p.m. - It is allegeo

that since '\iovember 1907 the petltroncr who was under suspensron has.

- not received any subsnstence allowanee as per rules to whlch he is entrtled

appearing forvthefrespondents s_ubrmts that
he has no ihstrucrion in this regard. But the admitted position is that‘<
the petitioner is under suspension. Under‘su'ch circdmstances, we péss‘
an interim order directind the respondents to pay the petitioner eubsistence
allowance as per extant rules from November 1997 till August 1999 wrthm
a fortmght from this day, if not already paid. The matter to come up
for further order _en 26.11.99, | | | .
2 " Plain copy of this order be made over to the Id. .c'ouns'e'l for both

the .parties for communication and compliance.
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